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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

WEDNESDAY, THE THIRTIETH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRIJUSTICE J. SREENIVAS RAO

W.P. (P.i.L).NO:21 OF 2024

Between:

Kamati Venkata Reddy, S/o Guruva Reddy, Aged about 30 years, Occ: Advocate,
Rl/o Sarvaram village, Garidepally Mandal, Suryapet District.

.....PETITIONER

AND
1. Union of lndia, rep. by its Secretary Ministry of Environment, Forest and

Climate Change, lndira Paryavaran Bhavan, Ali Gunj Jorbagh road, New
Delhi 9 -'l 10 003.

2. The State of Telangana, rep. by its Principal Secretary, Forest Department
Secretariat, Hyderabad.

3. The State of Telangana, rep. by its Principal Secretary, lndustries and

Commerce Department, Secretariat, Hyderabad.
4- The Principal Conservator of Forests, State of Telangana, Aranya Bhavan

Saifabad, Hyderabad.
5. The District Collector, Suryapet District Suryapet.
6. The Revenue Divisional Officer, Huzurnagar; Suryapet District.
7. The Tahsildar, Mattampalli N/andal, Suryapet District.
B. The District Forest Officer, Suryapet District.
9. The Forest Range officer, Huzurnagar, Suryapet District
'l0.The Director of Mines and Geology, State of Telangana, Hyderabad
11.The Deputy Director of Mines and Geology, State of Telangana, Hyderabad.
12.The Assistant Director of Mines and Geology, Suryapet, Suryapet District.
13.The Telangana State Pollution Control Board, Rep. by its Member Secretary,

Paryavarana Bhavan, lndustrial Estate, Sanathnagar, Hyderabad.
'14.The Executive Engineer, Telangana State Pollution Control Board, Nalgonda.
1 5. The Director General, Vigilance and Enforcement State of Te'langana,

Hyderabad.
16.The Regional Vigilance and Enforcement Office, Nalgonda, Nalgonda District.

lT.Central Bureau of lnvestigation, Rep. by its Director, New Delhi.
18. The Superintendent of Police, Central Bureau of lnvestigation, 3rd Floor,

Kendriya Sadan, Sultan Bazar, Hyderabad.



ffi
/ 19.Mls SagarCements Limited, rep. byits Managing Director, plot No. 111 Road

No.10 Jubilee Hills, Hyderabad.
20. Mis NCL lndustr-ies Limited, rep. by its Managing Director, 6th and 7th floors,

NCL Pear, S.D. Road, Secunderabad
.....RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the

circumstances stated in the affidavit fired therewith, the High (lourt may be

pleased to issue an appropriate writ, order or Direction, more parlicurarry one in

the nature of writ of Mandamus, decraring the inaction of the respondent

authorities in conduc:ing thorough enquiry with regard to the iilegar mining

operations conducted by the respondent Nos. 19 and 2o in the land other than the

leased out area in a:tive coflusion with the forest, revenue and Mines and

Geology officiars anc thereby causing huge ross of the revenue to the

Government exchequer inspite of the repeated written compraints as being iflegar,

arbitrary, unjust and , nconstitutiona r and consequenfly direct th() respondent

authorities to cancer the mining rease granted in favour of the Resprrndent No..1g

and 20 and to recover tte entire loss caused to the Government.

l.A.NO:1 OF 2024

Petition under Section 151 cpc praying that in the circumstances stated in

the affidavit filed in suoport of the petition, the High court may br: preased to

direct the respondent arrthorities to forthwith stop the respondent Nc,s 19 and 20

from conducting mining operation in the compartment Nos 1 1 and .13 situated

within Sultanpur Reserve Forest Matampaili Suryapet Dis(rict pendinq disposar of

the writ petition (PlL).

I.A.NO:2 OF 2024

Petition under section 'r 51 cpc praying that in the circumstan.es stated in

the affidavit fired in support of the petition, the High court may be preased to

grant stay of arr further croceedings incruding conduct of e-auction.f the Major



.tr

rnera ls in so far as Sultanpur Block cited at Sl.No3 of the Notification No

./ zzaseoatDNl&G-MtiLst/2023 dt.30-8-2o24 is concerned, pending disposal of the

writ petition (PlL).

Counsel for the Petitioner : SRI MAHESH MAMINDLA FOR SRI GANDU RAVI

Counsel for the Respondent No.1 : Ms. ANDE VISHALA FOR
SRI GADI PRAVEEN KUMAR, DEPUTY SOLICITOR GENERAL OF INDIA

Counsel

Counsel

Counsel

Counsel

Counsel

for the

for the

for the

for the

for the

Respondent

Respondent

Respondent

Respondent

Respondent

Nos.2, 4, 8 & 9 : G.P FOR FORESTS

No.3 : G.P FOR INDUSTRIES & COMMERCE

Nos.s to 7 : G.P FOR REVENUE

Nos.10 to 12: G.P FOR MINES AND GEOLOGY

Nos.l3 & 14 : SRI PRANAV MUNIGELA,
ADDITIONAL S.C. FOR TSPCB

Counsel for the Respondent Nos.15 & 16 : G.P FOR HOME

Counsel for the Respondent Nos.17 & 18 : SRI SRINIVAS KAPATTA'
SPECIAL PUBLIG PROSECUTOR FOR
CENTRAL BOARD OF INVESTIGATION

Counsel for the Respondent No.19 : SRI AVTNASH DESAI' SENIOR COUNSEL
REPRESENTING SRI T.P.S.HARSHA

Counsel for the Respondent No.20 : SRI SIVARAJU SRINIVAS'
SENlOR COUNSEL REPRESENTING SRI D.VISHWAJEET REDDY

The Court made the following ORDER



TTIE HC)N'BLE TTM CHIEF JUSTICE ALOK ARADHE
AND

TIIE HON'BLE SRI JUSTICE J. SREENIVAS R..\O

WRIT PETITION PIL) No.21 ot20A(
ORDER: tp,r the IJon'ble thc Chief Jusrice Alok Aradhe)

Mr. Mahesh Mamindla, learned counsel app€ars for

Mr. Gandu Ravi, learned counsel for the petitioner.

Ms. Ande Vishala, learned counsel appears for

Mr. Gadi P.aveen Kumar, learned Deputy Solicitor General of

lndia, for respondent No. l.

Mr. Ir{ohd. lmran Khan, learned Additional Aclvocate

General appears for the State.

Mr. l)ranav Munigela, learned Additional Standing

Counsel for Telangana State pollution Control Board appears

for respondent Nos. 13 and 14.

Mr. Slinivas Kapatia, leamed Special public prosecutor

lor Centrai Board of Investigation appears for respondent

Nos.l7 and ,8.

Mr. A vinash Desai, learned Senior Counsel represents

Mr. T.P.S. Harsha, learned counsel for respondent l,lo. 19.

Mr. Si,,araju Srinivas, learned Senior Counsel repr,)sents

l
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Mr. Vishwajeet Reddy D, learned counsel for respondent

No.20.

2. With the consent of the learned counsel for the parties,

the Writ Petition is heard finally.

3. The petitioner is a practicing advocate in Suryapet

District. The petitioner has filed this petition as Public lnterest

Litigation being aggrieved by the inaction on the part of the

official respondents in not conducting thorough enquiry with

regard to the mining operations which are being conducted by

respondent Nos.19 and20,, which according to the petitioner,

are illegal.

4. The grievance of the petitioner as pleaded in the Writ

Petition is that respondent Nos.19 and 20 are carrying out the

mining operations on the land other than the land which has

been leased out to them.

5. Learned counsel for the petitioner submits that he has

submitted representations to the several authorities. However,

it is submitted that the Writ Petition be disposed of with the

direction to the Director of Mines and Geology to consider and

sentation sEbmitted by the petitioner.decide the repre

\1
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6. The rforesaid submission has not been opposecl by the

leamed Actditional Advocate General as well as the learned

Senior Counsel, who appear for respondent Nos.19 ard 20. It

is however submitted by them that respondent Nos. 19 and 20

should alsc, be granted an opportunity of being hearcl before

the representation submitted by the petitioner is decidecl.

7. In vi,:w of aforesaid submissions and in the facts and

circumstanr:es of the case, the Writ Petition is disposed of with

the direction to the Director of Mines and Geology to decide

the representation submitted by the petitioner. Needless to

state that ltr:fore deciding the representation, an opporttLnity of

hearing shall be affbrded to the petitioner as well as

respondent Nos.19 and 20. It is made. clear that this Cc,urt has

not expresst:d any opinion on the merits of the case.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.
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Sd/. K. SREE RAMA MU/RTHY
ASSISTANT REGISTRAR
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sEcTtoN ortrcen

The Secretary, Union of lndia, Ministry of Environment, Foresj and Climate
Qlange, lndira Pilryavaran Bhavan, Ali Gunj Jorbagh road, Nerv Delhig -110
003,

2 !.he. Principal Secretary, Forest Depa(ment Secretariat, State of Telangana at
Hyderabad.

3. The Principal Ser;retary, lndustries and Commerce Departmenr, Secretariat,
State of Telangana at Hyderabad.
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4 Ih-"- Principar conservator of Forests, state of rerangana, Aranya BhavanSaifabad, Hyderabad.
5. The District Coflector, Suryapet District Suryapet.

, 9. II9 59,"".11r" Divisionat Offiier, Huzurnagar, buryapet District.\ /. I he tahsitdar, Mattampalli Mandal, Suryapet Oistriit.\ e. The District Forest Offiber, Srrv"p6t oi"ln:it.9. The Forest Range Officer, Huzi_rrnagar, Suryapet District.
'10. The Director of f,Iines ,",i c;bg;5i16-oi i"rangina-,-Hyderabad.
1'1.The Deputy Director of Mhes and'Geoiosv, strt" 

"'r 
i"r'"".6r.i, iivuerabad.12.The Assistant Director of Mines ano ceoi,i6v, s,"v"p"t,t,Lvrili'b]Jtri.t.'13.The Member S9crgtay,. .T.elarygnq 

"State 'pbfftjtion,tontror ' 
aoaru,

. . Paryavarana Bhavan, lndlstrial Estite, Sanathnrg.r, HrJ"ru;l."'"'14.The Executive Engineer, Terangana stite Fo_ilutio"n d";iil B;;;d, Nargonda.15.The Director Generar, Vigiraice ano enroiiem"rt'bi;t"";;' iiirg"nr,Hyderabad.
16.The Regionar vigirance and Enforcement office, Nargonda, Nargonda District.'I 7. The Director, Cehtral Bureau of lnvestigation, ruew Otlfri.
18. The supe-rintendent of porice, centrlL Brrea, of Investigation, 3rd Froor,Kendriya Sadan, Sultan Bazar, Hvderabad.
19.The_lVlanaging Director, M/s sdgar cements Limited, prot No. 11.r RoadNo.10 Jubitee Hills, Hyderabad.
20.The Managing Director, M/s NCL Industries Limited, 6th and 7th floors, NCLPear, S.D. Road, Secunderabad.
21 .One CC to SRt GANDU RAV|, Advocate tOpUCl22 one CC to sRr cADr PRAVEEN KUMAh, Deplty soricitor Generar of India

loPUcl
23'Two cc's to G.p for FORESTS, High court for the state of rerangana atHyderabad (OUT)
24.Two cc's to G.P for TNDUSTRTES & COMMERCE, High court for the State of
- _ Telangana at Hyderabad. (OUT)
25.rwo cc's to G p for ngveruue, High court for the State of rerangana atHyderabad (OUT)
26.Two cc's to G.p for MINES and GEoLoGy, High court for the state of
^_ Telan-gana at Hyderabad. (OUT)
27.one cc to SRr 

'RANAV 
MUNTGELA, ADDTTONAL s.c. for TSpcB (opuc)28.Two cc's to Gp for HoME, High court for the-staie oirJln'f,ana atHyderabad. (OUT)

29.one cc to sRr sFrNly4s KAPATTA, speciar pubric prosecutor for centrar
_ - Board of lnvestigation (OPUC)
30.One CC to SRt T p.S.HARSHA, Advocate (OPUC)
31. one CC to SRt D !F.F.|W4JF_EI FEDDY, Aarocrie (opUC)
32.Two CCs to Mr. M9!q TMRAN KHAN; nOOitionainOvoclte Generat, HighCourt for the State of Telangana at HydeiabaO. tOUt33.Two CD Copies
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HIGH COURT

DATED:3011012024

ORDER

WP(PIL).No,21 o12024

DrsPosrNG oF THE W.P (PIL)
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WITHOUT COSTS.


